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Directorate General of Commercial 
Intelligence and Statistics in LFT and metres 
respectively and not in numbers. Imports of 
films into India and exports of films from 
India during these years were as follows :— 

 
CALLING ATTENTION TO 

MATTERS    OF    URGENT    PUBLIC 
IMPORTANCE 

I. REPORTED LYING IDLE OF A CONSIGN 
MENT OF 17,00,000 LBS OF AUSTRALIAN 
WOOL   IN   THE   GODOWNS   OF   STATE 

TRADING CORPORATION 

MR. CHAIRMAN : There are two Calling 
Attention Notices. The first is by Mr. M. 
Sundaram. I find he is not here. So I would 
like the statement to be placed on the Table of 
the House. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
MOHD. SHAFI QURESHI): Sir, I beg to lay 
the statement on the Table of the House. 
[Placed in Library. See No. LT-2201/67.] 
II. INCREASE IN PRICE OF    WOOL   AND 

MONOPOLY IN ITS TRADE AS A RESULT OF 
THE  GRANT    OF   IMPORT    LlCENDES    FOR 
RAW WOOL  TO     PERSONS    OTHER      THAN 

ACTUAL USERS 
SHRI RAJNARAIN (Uttar Pradesh): Mr. 

Chairman, I beg to call the attention of the 
Minister of Commerce to the increase in price 
of wool and monopoly in its trade as a result 
of the grant of import licences for raw wool 
to persons other than actual users. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
MOHD.    SHAFI    QURESHI) :     Mr. 
Chairman, Sir, I presume that the Hon'ble 
Member has in mind the recent changes in the 
policy for distribution of 

raw wool to the actual users in the woollen 
industry and the canalisation of all imports of 
raw wool through the State Trading 
corporation. 

The import of raw wool by actual users and 
by manufacturer-exporters under the policy 
for registered-exporters are governed by two 
different sets of procedure. Until recently the 
actual user licences for import of raw wool for 
conversion into yarn for domestic 
consumption, was given to mills both 
composite and spinning in the organised 
sector. 

There is a production control which 
provides for various mills spinning different 
varieties of yarn such as weaving, hosiery and 
knitting in the worsted sector of the industry 
which is by far the most important. The 
national average is 55 per cent, 27 per cent 
and 18 per cent for weaving, hosiery and 
knitting yarn respectively. Composite mills 
are permitted to utilise a portion of the yarn 
produced by them on their own looms. They 
are, however, expected to sell some 
percentage of their production to the 
decentralised sector. Spinning mills are 
expected to sell their entire production to the 
decentralised sector. There is price and 
distribution control on yarn sold to the 
decentralised sector. Permits are issued by the 
Textile Commissioner on various mills in 
favour of the decentralised sector for 
allocation in respect of the variety of yarn 
required by that particular sector. 

In the weaving sector, about two third of 
the total registered loomage is in the 
organised sector and about one third in the 
decentralised sector. 90 per cent of the 
production of the hosiery yarn and about 42 
per cent of the production of knitting yarn is 
consumed by units in the decentralised sector. 
The distribution of hosiery yarn to various 
units in the decentralised sector is looked 
after by the Director of Industries, Punjab. 

While there was price control on various 
varieties of grey yarn produced by mills out 
of wool imported against actual user 
licences, there was no control on the prices 
of finished fabrics, hosiery and knitting wool. 
There was no price control on yarn produced 
out of wool imported either under the 
National Defence Remittance Scheme or 
under the old Export Promotion Scheme or in 
the new Export Replenishment Scheme. 
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In regard to imports of wool by regis-
tered manufacturer-exporters for reple-
nishment purposes in terms of the policy 
for registered exporters, manufacturer-
exporters other than mills in the organis-
ed sector, have to nominate in advance a 
mill of their choice for getting the wool 
and for its conversion into yarn. 

This distribution scheme has been in 
operation for quite some time now. As 
there was no price control on the finished 
products even though there was price 
control on the grey yarn, the ultimate 
consumer was not really being benefitted 
as the prices of the finished products 
whether yarn or cloth were uncontrolled. 
Thus the decentralised sector as well as 
the consumers were entirely dependent on 
the organised sector for their 
requirements. This system had also given 
rise to certain abuses. For example the 
mills in the organised sector at times 
failed to deliver the requisite quantities of 
yarn to the decentralised sector. There 
was thus a considerable backlog in the 
matter of such deliveries. The 
decentralised sector further complained 
that this yarn had already been sold to 
others even though it was earmarked for 
distribution to them. It was also not 
possible under this system to verify such 
complaints as the price control operated 
only in respect of a portion of the total 
production, and it was not possible to 
identify from manufactured yarn as to 
whether it was made out of wool 
imported under the actual user licences to 
be distributed at controlled price, or out 
of imports made under other schemes. 
Another complaint often was that the yarn 
supplied to them was sub-standard in 
quality as well as underweight. While the 
industry in general offered to cooperate in 
regard to, deliveries of yarn to the 
decentralised sector, in actual effect, the 
backlogs increased and various reasons 
were given from time to time for non-
delivery of yarn. This was not a healthy 
state of affairs. 

Moreover in regard to the imports 
under the policy for registered-exporters, 
the manufacturer-exporters in the decen-
tralised sectors were finding a lot of 
inconvenience consequent on the need to 
nominate in advance a spinner to receive 
the wool which they were eligible to get 
as replenishment against their own 
exports. Having regard to all these fac-
tors, it was considered that a basic 
change in the distribution pattern was 
clearly necessary. 

After carefully considering the matter 
in all its aspects and having heard   the 

representatives of all the various interests 
most concerned, the policy of distribution 
has been revised broadly as follows :— 

(1) All imports of wool either for 
domestic consumption or for 
export purposes will be cana-
lised through the State Trading 
Corporation. 

(2) There will be no price, distri-
bution or production control. 

(3) 20 per cent of the amount 
earmarked for the worsted 
sector will be distributed to 
mills in the organised sector on 
the basis of their installed and 
recognised spindleage. This 
should give them some stability 
and they will be free to produce 
any variety of yarn of their own 
choice and sell it freely. 

(4) The balance of 80 per cent will 
be distributed to various sectors 
in the proportion of 55 per cent 
for weaving, 27 per cent for 
hosiery and 18 per cent for 
knitting. This will ensure that 
the requirements of the different 
types of consumers are 
adequately met. 

(5) In the case of the weaving 
sector the amount earmarked 
will be distributed on a prorata 
basis on installed and recog-
nised loomage whether in the 
organised sector or in the de-
centralised sector. In the case of 
composite mills in the organised 
sector, the allotment in respect 
of their looms will be made to 
the mills direct. This is 
expected to account for about 
65 per cent of the allocation. 

(6) Units in the decentralised sec-
tor will get a direct allotment of 
wool and it would be open to 
these units to organise 
themselves into associations for 
purposes of bulking their allot-
ments and bargaining with the 
authorised spinning mills for 
conversion of wool into yarn on 
commission basis. The same 
procedure would apply in the 
case of hosiery and knitting 
sectors except that in these 
sectors the allotment to each 
unit would be based on past 
consumption as recognised by 
the Textile Commissioner. 
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[Shri Mohd. Shafi Qureshi] 
(7) Wool allotted to the units in the 

decentralised sector should be 
converfed into yarn only through 
authorised spinning mills whether 
forming a part of a composite unit 
or otherwise. In other words, the 
decentralised sector cannot convert 
the wool into yarn through any 
unauthorised spinners. For this 
purpose, certain safeguards have 
been also provided. 

(8) One of the conditions of the 
allotment is that a certain sizeable 
percentage of the production of 
every unit whether in the organised 
sector or in the decentralised sector 
should be supplied to the co-
operative societies, Super Bazars, 
etc., at reasonable prices. 

(9) Simultaneously, with these 
changes, manufacturer-exporters in 
the decentralised sectors will not be 
under an obligation to nominate in 
advance, a mill in the organised 
sector for getting imported wool. 
They could get a direct allotment of 
wool through the State Trading 
Corporation as in the case of their 
actual user allotments and get it 
converted into yarn through any of 
the authorised mills. 

As a result of these changes it is hoped that 
the ultimate consumer will get woollen cloth 
and hosiery at prices lower than those 
obtaining at present. The decentralised sector 
will also get a fair deal. As their entitlements 
in terms of wool would be allotted to the 
decentralised sector direct, the authorised 
spinners would have to compete for getting 
the wool spun. By thus introducing an 
element of competition in the matter of 
conversion of wool into yarn it is expected 
that the decentralised sector would get the 
yarn of the quality required by them, in pro-
per time and in correct quality and quantity 
and possibly at a somewhat cheaper price, 
than they do at present. The decentralised 
sector has given an assurance that a fair 
opportunity will be given to all eligible 
spinning mills to compete for their custom. 

These changes have been welcomed by the 
decentralised sector. The organised sector is 
understandably agitated    in. 

this matter particularly as they will have to 
depend on the decentralised sector for 
utilising their capacity instead of the 
decentralised sector being dependent on the 
organised sector as hitherto. They have sent 
various representations and some of the points 
made are:— 

1. Industry's installed capacity is 
grossly under-utilised. 

2. This is likely to result in diversion 
of raw material which will 
precipitate severe dislocation in 
working and employment. 

3. The raw material is likely to be 
diverted to the unauthorised 
spinners. 

There is not much substance in these 
contentions as it is a condition of the allotment 
to the decentralised sector that wool cannot be 
diverted to unauthorised spinners and various 
checks have been provided for this purpose. 
The capacity to be utilised will be the same 
irrespective of whether the wool is allotted to 
the decentralised sector or the organised sector 
as it is to be converted into yarn only through 
authorised mills in the organised sector. No 
doubt this might mean some redistribution of 
the quantum of business as between the 
different spinners based on their competitive 
efficiency, but this needs to be faced. In any 
case the flat allocation of 20 per cent and the 
weaving quotas allocated to the composite 
mills would still ensure that a substantial part 
of the available supplies of wool flows to 
them for spinning. 

The revised scheme of distribution will in 
the opinion of Government restore healthier 
conditions in the woollen industry taken as a 
whole and in the process improve the 
prospects of the consumer whether of cloth or 
hosiery of getting his requirements at more 
reasonable prices. 

In view of the various complaints which 
have been received from time to time in 
regard to malpractices in the import of raw 
wool etc., it has been decided that all imports 
of wool whether for domestic consumption or 
for export purposes, should be canalised 
through the State Trading Corporation. This 
should ensure that wool will be obtained at 
proper prices and distributed smoothly to the 
various sectors. This is a step which I hope 
will be welcomed by the House as being in 
the best interests of the industry. 
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"From 
Shri A. G. V. Subramaniam, 
Under Secretary, Commerce 
Ministry, New Delhi. To 

Shri Rangaswamy, Textile 
Commissioner, Bombay. 

As you are aware, we have been hav-
ing discussions with the various sectors 
of the woollen industry in regard to the 
policy to be adopted for allocation and 
distribution of raw materials for the next 
licensing period. The following decisions 
have been taken :—" 

 
"All imports of wool whether for 

domestic consumption, export 
or for export replenishment will 
be canalised through STC. This 
will also apply to the import of 
Polyester fibre and other 
synthetic fibres under the policy 
for registered exporters both in 
respect of woollen goods and 
mixed woollen goods with a 
content of synthetic fibre." 

"20 per cent of the amount allotted 
to the worsted sector will be 
distributed to the mills in the 
organised sector..." 
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"Production for ad hoc allocation of 
hosiery yarn and weaving yarn to 
Himachal  Pradesh." 
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"In the circumstances I quash or set 
aside the decision of the Textile 
Commissioner of allocating Rs. 
4,50,000/- worth of hair belting 
tops to Respondent No. 6 
contained in his letter dated 
13th July, 1966. 

"In view of the above authorities 
which have been relied upon by 
Mr. Parpia it seems to me clear 
that while exercising the 
discretion which has been vest-
ed in him, if the Textile Com-
missioner has come to a deci-
sion albeit after taking into 
account all permissible matters 
a decision which no reasonable 
person or authority could come 
to on the materials before it, 
then the decision of the Textile 
Commissioner is liable to be 
interfered with." 

"In my view, as stated earlier, the 
decision of the Textile Com-
missioner of making bulk allo-
cation of Rs. 4,50,000/- w_orth 
of hair belting tops to Respon-
dent No. 6 on the basis that 
Respondent No. 6 had the 
capacity to produce and had in 
fact produced hair belting yarn 
which was of the desired quality 
and specifications acceptable to 
the Association and the 
members of the Association 
will have to be regarded as 
arbitrary and unreasonable and 
perverse, and if that is so, that 
order is liable to be quashed or 
set aside." 

SHRI MOHD. SHAFT QURESHI: On 
a point of information, may I have the 
date of that judgment? 

 
MR. CHAIRMAN: You have ex-

plained at great length and it is very 
interesting. But what I would like you to 
do now is to put your question because 
he has made a statement and you have 
also made a long statement. Now you 
should put some questions to him so that 
he may reply to them. 
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SHRI MOHD. SHAFI QURESHI: I have 
to inform the hon. Member that 'shoddy' is not 
a person. 'Shoddy' is a type of wool. 

Felt & Machine cloth 10 lakh. Khadi and 
village Industry 8 lakhs, J & K State 
allocation 7 lakhs and 65 lakhs to be kept in 
reserve. 
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SHRIMATI TARA RAMCHANDRA 

SATHE (Maharashtra): May I know if 
there is any condition laid down on the 
importers of this wool that certain portion 
of it should be exported as yarn or as 
cloth or as some finished product? 
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SHRI RAJNARAIN:   Mr.  C. R. K. 

Soni of Kabir Woollen Mills. 
SHRI MOHD. SHAFI QURESHI: I 

challenge that statement in this House. If Rs. 
8 lakhs have been paid for wool, I challenge 
the statement in this House. 

 
4  1/2 lakhs of hair-building tops issued in 
1966 in favour of M/s. Kabir Woollen Mills, 
Ludhiana. 

 

 
"in respect of weaving 

yarns the allocation for this sector will be 
eually distributed on the basis of this eligible 
registered woollen and power-looms 
irrespective of whether the yarn in the 
organised sector or in the decentralised 
sector." 

 

SHRI A. G. KULKARNI (Maharashtra) : 
The Hon. Minister has already stated that the 
wool is being distributed to powerlooms in the 
decentralised sector. 

 

MR. CHAIRMAN: I think you have taken a 
long time. 
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SHRI A. G. KULKARNI: On a point 

of clarification.. . 

MR. CHAIRMAN: Mr. Rajnarain, 
please sit down. Have you got anything 
more to say? 

SHRI MOHD.    SHAFI    QURESHI: 
Yes, Sir. 
SHRI TRILOKI SINGH (Uttar Pradesh) 
: I have to ask one question. 

 

 
SHRI A. G. KULKARNI: I want to ask 

one question. Will the Minister please let 
us know whether it is not a fact that 
during the Chinese agreession, the wool 
imported into this country had been 
misused by these 44 spinning mills? There 
is a scandal going on and the case is at 
present with the CBI. Is it a fact? I want 
to know that. 

SHRIMATI TARA RAMCHANDRA 
SATHE: He has already mentioned it. 
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SHRI MOHD. SHAFI QURESHI: I 
challenge him.  Let him say this thing 
outside. 
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MR. CHAIRMAN: Next item. 
Papers to be laid on the Table. 

 
SHRI A. G. KULKARNI: How 

can he say that? He must take it back 
or it must be expunged. 

 
SHRI KRISHAN KANT 

(Haryana) : Sir, you have already 
gone to the next item. Why should he 
continue to speak? 

 
MR. CHAIRMAN:  Sit   down,    

Mr. Rajnarain. 
SHRI MOHD.    SHAFI    

QURESHI: The other point is... 
SHRI   RAJNARAIN:    What   
other 

 

 
SHRI KRISHAN KANT: It must be 

withdrawn, the way he has spoken. 

 
MR. CHAIRMAN: Please sit down.

SHRI MOHD.    SHAFI   
QURESHI: 

One sentence, Sir, because he has 
talked about Himachal Pradesh and 
Kashmir. 
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I shall consider. 
 
MR. CHAIRMAN : That I shall consider. 

PAPERS LAID ON THE TABLE 

ANNUAL     REPORT      (1965-66)      AND 
ACCOUNTS OF THE MINING AND ALLIED 

MACHINERY CORPORATION LTD. DURGA- 
PUR AND RELATED PAPERS 

 
THE DEPUTY MINISTER IN THE 

MINISTRY OF STEEL, MINES AND 
METALS (SHRI CHOWDHARY RAM 
SEWAK): Sir, on behalf of Shri Fakh-ruddin 
Ali Ahmed, I beg to lay on the Table : (a) 
each copy of the following papers, under sub-
section (1) of section 619-A of the Companies 
Act, 1956:— 

 

(i) Annual Report 
and Accounts of the 

Mining and Allied Machinery 
Corporation Limited, Durgapur, 
for the year 1965-66, together with 
the Auditors' Report on the 
Accounts. 

 
(ii) Review ment on the working of  by Govern
the Company. [Placed in Library. See No. 
LT-1833/ 67 for (i) and (ii).] 
 
MINISTRY OF INDUSTRIAL DEVELOPMENT AND 
COMPANY AFFAIRS NOTIFICATIONS 

SHRI CHOWDHARY   RAM
SE  Sir,  the WAK : I also beg to lay on

Table a copy each of the following Noti-
fications of the Ministry of Industrial 
Development and Company Affairs (De-
partment of Industrial Development): — 

(i) Notification S.O. No. 2943, dated 
the 26th August, 1967, publishing 
an amendment to Government 
Notification S.O. No. 1119, dated 
the 30th March,  1967. 

(ii) Notification S.O. No. 2944, dated the 26th 
August, 1967, publishing an amendment to 
Government Notification S.O. No. 2372, 
dated the 11th July, 1967. [Placed in Library. 
See No. LT-1832/ 67 for (i) and (ii).] 

ANNUAL      REPORT     (1966-67)     AND 
ACCOUNTS OF THE EXPORT INSPECTION 

COUNCIL, CALCUTTA, AND RELATED 
PAPERS 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
MOHD. SHAFI QURESHI): Sir, I beg to lay 
on the Table a copy of the Annual Report and 
Accounts of the Export Inspection Council, 
Calcutta, for the year ended the 31st March, 
1967, together with the Audit Report on the 
Accounts. [Placed in Library. See. No. LT-
1835/67.] 

MR. CHAIRMAN: That I shall consider.

MINISTRY OF COMMERCE NOTIFICATION 
SHRI MOHD. SHAFI QURESHI: Sir, I 

also beg to lay on the Table a copy of the 
Ministry of Commerce Notification S.O. No. 
3965, dated the 6th November, 1967, 
publishing the Exnort (Quality Control and 
Inspection) Amendment Rules, 1967, under 
sub-section (3) of section 17 of the Export 
(Quality Control and Inspection) Act, 1963. 
[Placed in Library. See No, LT-1834/67.] 

GOVERNMENT RESOLUTION RE-REPORT OF 
N.C.D.C. COMMITTEE 

SHRI CHOWDHARY RAM 
SEWAK : Sir, I beg to lay on the Table a copy 
of Government Resolution No. C2-8(7)/67, 
dated the 7th October, 1967, extending the 
period for submission of the Report of the 
National Coal Development Corporation 
Committee. [Placed in Library. See No. LT-
1709/ 67.] 


